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Work done on Apta—Dasgaon Section
of West Coast Rallway during
1974-75

*208. SHRI SHANKARRAO SA-
VANT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) has any work been done on the
Apta-Dasgaon section of the West
Coast Railway during 1874-75; and

(b) if so, how much and at what
cost?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c¢). Final
Location Survey ‘between Apta and
Dasgaon has been compleled and the
reports are under examunation, The
decision about the construction can be
taken after the examination of the
survey reports and subjert to the
availability of funds.

SHRI SHANKARRAQ SAVANT:
Sir, it is clear from the reply that
practically no work has been done
on this Section during 1974-75. My
first question therefore is: Ig it not
true that an urgenhcy certificates hag
been given for this work? If 5o, how
thig urgency is being reapected and
when wil] the work start?

SHRI BUTA SINGH: It ig not true
that no work has been done. The State
Government took up this work as a
drought relief measure and after this
situation was over the State Govern-
ment stopped the work. Some portion
of the earth work has been done. The
Government issued urgency certificate
on the basis that the work will be
done immediately after we are pro-
vided with the funds.

SHRI SHANKARRAQ SAVANT: 1
want te know what work has been
done by the railway administration
and not hy the State Government.
Secondly, is it not a fact that it falls
into badrward area? If so, why this
work has not been included in the list
of works; taken up in the backwarl
areus?
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SHRI BUTA SINGH: S8ir, iz it
true that this werk falls in the bach-
ward areas. The entire cost of this
project is going to be to tho tune of
Rs. 300 erores. In addition to this
project cost, about Re, 14 creres will
be required for rolling stock. There-
fore, Sir, considering the magnilude
o the amount, you will kindly agree
with me that unless we are provided
with funds, now can we starl a pro-
ject of such a rature,

SHORT NOTICE QUESTION
Raids on Places of Former ruling.
Family of Jaipur

+
1. SHRI B. K: DASCHOW-
DHURY:

SHRI S. M. BANERJEE:

Will the Minister of FINANCE be
pleased to state;

(a) whether there was any search
conducted by the Income Tax De-
partment in the premises of the Jai-
pur erstwhile Ruling family;

(b) if so, the details thereof; and

(¢) the total values of goods found.
after search by the Income Tax
Department in the form of gold,
cash, wvalueable diamecnds and hke-
uptodate

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE):
(a) to (c). A statement jg laid on
the Table of the House.

Statement

On the basis of information that
there had been large-scale evasion of
taxes by the legal heirs of late H.H.
Shri Sawai Man Singh, search opera-
tiong under section 132 of the Income-
tax Act, 19681, were started at Delhl
and Jaipur on 11-2-1875 in the cases
of Smt. Gayatri Devi, Shri Bhowani
Singh, Shri Jai Singh, Shri Prithviraj
Singh and other connected cases. The
searches at Delhi were carried out
at—

1. 33, Aurangzeb Road, New:
Delhi—residence of Smt.
Gayatri Devi,

2, 3/13, Shantl Niketan, New
Delhi—residence of It Col.
Bhowani Singh.

S. N Q
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2. Residence of 8mt. Padmini
Devi, wife of Lt. Col. Bho-
wani  Singh, both at 3/13,
Shanti Niketan and  302/9,
Hailey Road, New Delhi,

4. M/s. 8. M. S Private Ltd,, F-2,
Hauz Khas, New Delhi.

5. Office and residential premises
of Shri V. K. Varma, Char-
tersd Accountant, pelhi.

The searches at Delhi were con-
cluded on 11-2-1875.

The searcheg at Jaipur were carried
out at—

1. City Palace.

2, Rajmahal Palace—residence of
Lt. Col. Bhowanj Singh.

3. Motj Doongri Palace-—residence
of Smt. Gayatri Devi.

4, Residence of Shri Jai Singh,
Sawai Pratap Singh Road.

5. Strong roomy in Jaigarh Fort.

6. Residence of Shri Harnath
Singh, Controller of the
Household of the erstwhile

Royal Family, Sawai Pratsp
Singh Road.

7. Office of M/s, Maliram Puran-
mal Rawat and residential
premises of the partners (firm
of jewellers).

The searches at Jaipur are  still
continuing,

Outcome of the searcheg at Delhi:

No. 33, Aurangzeb Road: At the
time of search of No. 33, Aurangzeb
Road, New Delhi, it was found that
Lt. Col. Bhowani Singh and his bro-
ther Shri Jai Singh were staying
there, From Lt. Col. Bhowani Singh,
the following foreign currency, U.S.
Dollarg travellers cheques, were seiz-

Briush Pounds . . 76
Iialian Lires . . . 3000
U.S. Dollars .. 120
Swiss Francs . . 30

*8.Dol ars Travellers Cheques , , 220
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In addition, Indian Currency of
Rs. 25,000 found was seized since there
was no proper explanation for its
source. Apart from this, a key which
appears to belong to a Bank locker
in Rome has been seized from him
along with a cheque book of the Bank
account in his name ip the Chase
Manhattan Bank in US.A, The En-
forceent Directorate were informed
and are making necessary enquiries.

At 3/13, Shanti Niketan: From
Smt. Padmini Devi, wife of Lt. Col
Browsgar Singh, jewellery worth &s.
B lakhs approximately, fixed dcposmits
worth Rs. 3 lakbs approximately aud
silver utenm's worth Rs. 87,000 were
seized. (Silver utensils were seized
at No. 302/9, Halley Road).

Bank Lockers: During the search
at Moti Doongri Palace at Jaipur—
residence of Smt. Gayatri Devi—the
search party came across a bank loc-
ker key and on the basig of this in-
formation the bank locker standing in
her name in the State Bank of India,
Connaught Place, New Delhi, has
been sealed. Three locker keys were
found at the residence of Lt, Col. Bho-
wani Singh at 3/13, Shanti Niketan
and although the locker keys were
slated to belong to some other persons,
they were seized and the correspond-
ing lockers sealed as the explanation
that the keys belong to other persons
was not accepteble unless and until
after the contents of the lockers were
verified. One of these three lockers
which stood in the name of the late
Smt. Indra Devi, mother of Smt. Pad-
mini Devi, was opened but did not con-
tain anything The other two lockeys
stond in the rame of one Pragnva
Kumari Rajput. Further investigations
show that Smt. Pragnya Kumari Raj-
put is none other than Smt Padmini
Devi, wife of Lt. Col. Bhowani Singh,

Shri V. K. Varma, the Chartered’
Accountant, hag recently been gp-
pointeg ag a Tax Adviser by Lt. Cal,
Bhowani Singh and others. His resi-
dence ang office premises were also
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searched in the course of which cer-
tain files relating to the memberg of
the former Ruling family of Jaipur
were seized for scrutiny. During the
course of this search two bank lock-
er keys came to the notice of the
search  party. These locker; Wwere
opened and were found to contain
jewellery worth approximately Ras.
50,000 and cash of Rs. 15,000, 'These
have been put back in the lockers and
resealed pending further enquiries.

Qutcome of the searches at Jaipur:

City Palace Jaipur: At the rear of
the City Palace Museum there are
certain rooms known as ‘Kapat Dwar’
which was reputed to contain the
treasure of the former Ruling family
of Jaipur. The keyg to ‘Kapat Dwar’
which were stated to be in the poases-
sion of Lt. Col. Bhowani Singh at
Delhi were taken by his brother Shri

. Jai Singh and made available to the

search party on 13-2-1975. The ‘Ka-
pat Dwar' consists of a large numbecr
of rooms containing varioug costly
items such as silver utensils, gold
utensilg and some jewellery, cutlery,
-crockery, wearing apparel etc, The
search party has been continuously on
the jo0b of inventorising the various
costly and precioug articles and most
of thiz work has been completed.
The items, however, have to be valued.
+ Gold utensils weighing approximately
one quintal and silver utensils, silver
photo frames etc. weighing nearly 50
quintals have been inventorised. The
valuation of all these nventorised
items iz yet to be undertaken. Notices
U/s 132(3) of the Income-tax  Act
have been served on the parties.

Rajmahal Palace residence of Lt
Col, Bhowani Singh:

A large quantity of diamond stud-
ed jewellery and jewellery made out
of emeralds and rubies have been
found, which gppear to be very valu-
able. These have been inventorised
and put in safe custody in one of the
strong rooms, the keys of which are
in the possession of the Department.
The strong rooms have alsp been seal.
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ed. The jewellery is still to be va-
lued. In ong of the strong rooms dy-
nastic regalia of the Jaipur family
have been stored. It woulg appear
that all the dynastic regalia 15 not at
one place and the search party has
requested Lt. Col. Bhowani Singh and
Shry Jai Singh to account for the same.
Notices U/s 132(3) of Income Tax Act
have been served on the parties.

Residence of Shri Jai Singh: A
substantia] amount of jewellery and
cash were found. Notice U/s 132(3) of
the Income-tax Act has; been served
on the parties The valuation of the
jewellery ig in progress.

Mot1 Doongri Palace—residence of
Smt. Gayatri Devi: There are two
strong rooms in this palace, one on
the ground floor (Strong Room No. I)
of the palace itself and the other in
an out house (Strong Room No. II).
In one of the cupboards in strong
room No, I, a large number of keys
were found in sealed packets. Two of
these keys were found to belong to
two strong roomg in the basement of
the Ram Bagh Palace Hotel, One
of these strong rooms yielded 550
tolas of primary gold, one diamond
studded 'Tiara’ and one 3-tiered dia-~
mond necklace. Order U/s 132(3) hag
been served on all the concerned par-
ties including the Manager of the Ho-
tel, The items of jewellery found
are made out of old fashion diamonds.
These have been valued at Rs. 2.9
lakhs approx. This does not include
the primary gold founq there.

The gearch is still ijn progress at
Moti Doongei Prlace. On 18-2-75 in
strong room Nn, I, the intelligance
Wing officialg located 5 concealed
chamber in the flooring, When this
was opened, the gearch party found
a huge quantity of gold mohars, gold
coins, gold bricks of foreign origin
and smaller gold slabs. The Gold Con.
trol Authorities were jnformed. They
associated  their officers with the
search. The below mentioned gold
and silver mohars, sovereigns, primary
and foreign marked gold were reco-
vered:
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Weight

Gold Mohars, . . 541-690 Kgs.
Sovereigns . . 8- 580 Kgs.

Primary Gold
{t) with foreign marks like

U.S.A. Assay & Rand

Refineries , . . 279872 Kgs.
(#1) Other gold including

4 bars with markings

“Sawai Madho Samvat

1962" . . ; 17°943 Kgs.

Silver Mohars 19 876 Kgs.

Some primary gold and 5 gold paper
weights and Agar Batti Stands lying
in the cuphoards of the same strong
room weighing in all 8.363 kgs. were
also recovered on 24/25-2-75. The
total gold so found c(ame to &056.448
kegs.

Since it prima facie appeared that
no declaration was filed by anyone
relating fo the above gold, all the
above mentioned pgold und silver
mohars, primary gold and gold paper
weighls 'vere sewred under the provi-
sions of Gold Control Act.

The valuation of jewellery found in
strong roomg I angq II has been com-
pleted except for three fitems. It
comes to Rs, 39.27 lakhs approv. This
valvation does not include the valuz
ol gold coing found,

During the course of search at Moti
Doongrj Palace officers came  across
some evidence that Smt. Gayatri Devi
bie a bank account in Switzerland.
Necessary enquiries in regard to this
account are being made.

Jaigarh Fort: The search  party
has located a rtreng room in the Jai-
garh Fort and sealed the same They
had also sucerded in securing twu
kevs to the Godrej door from the here-
difory killedars and the master key
haq been seized from Rajmahal Fa
lace  On 17-2-1975, the search party
Opened strony 100om in the Jaigarn
Fort in the presence of witnesses and
the two killedars, {Historien'ly Jui
Earh Fort was the place wher~ the
famul_y treasure used to be stored in
the times of the former Rulers, How-
ever, when the strong room  was
3774 L§—3
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opened, it was seen that most of the
treasure had been removed from
there, Only mlver articles weighing
sbout two quintals, some gquantities
of corals and Jado Pieces were found.
Nearly 3000 weapons  consisting
mainly of fire arms were found
in a room which appeared to be the
armoury. All the contents were lefi
in the strong room and re-sealed
pending evaluaiion by approved va-
luers.

Documents: In addition to the gold,
jewellery and other valuables, incremi-
nating documcnts have been seized
from wvarious p'aces. These are being
examined.

Necessary action in respect of the
assets which have not been disclosed
in various siatulory returns filed te-
fore the Departrent will be taken ac-
cording to law. Preliminary assess-
ment of the materialy discovered in
the course of the search leads to the
conciusion that there },,¢ been \ery
heavy concealment of ircome/wealth
ty the niemberg of the family. Als»,
there 1s prima facie clear evidence of
vinlation of the Gold Control Act,
Interrogation of the members of the
family and the other persons connect-
ed with the affairs of the family is in
prhngress,

SHRI S. M. BANERJEE: Sir, this
statement consists of five pages. I
have read it. I think, I should be
given some time to frame the ques-
tion. It is a five page statement.

MR. SPEAKER: The question
should not be five pages.
SHRI S. M. BANERJEE: Sir, I

want to congratulate the Income tax
officers and the employeas for the
Iroldness shown and for the coursge
shown in raiding the houses of the
ex. rulers of Jaipur, both in Dalhi
and in Jaipur. In the statement, it
is mentioned that the searches were
carried out at—

“1. 33, Aurangazeb Road, New
Delhi—residence of Smt.
Gayatri Devi—

Member of this House—
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“2, 8/18, Shanti Niketan, New
Delhi—residence of Lt. Col.
Bhowani Singh.

3. Residence of Smt. Padmini Devi,
wife of Lt, Col. Bhowani
Singh, both at 3/13, Shanti
Niketan and 302/9, Hailey
Road, New Delhi.

4. M's. S, M. S, Private Ltd., F-2,
Hauz Khas, New Delhi.

5. Office and residential premises
of Shri V. K, Varma, Chater-
ed Accountant, Delhi,”

It is also mentioned in the statement
that the searches were carried out at
Jaipur at—
‘1. City Palace.
2. Rajmahal Palace—residence of
Lt. Col. Bhowani Singh,
3. Moti Doongri Palace—residence
of Smt. Gayatri Devi,
4. Residence of Shri Jai Singh,
Sawaj Pratap Singh Road.

5. Strong  rooms in
Fort.. . .”

Jaigarh

Sir, from the statement, it is found
that the quantity of gold recovered
was very small. It was 856 Kilograms.
856 Kilorgrams of gold were recovered.
Sir, it has also been gtated here:

“During the course of search at
Moti Doongri Palace, officers
came across some evidence
that Smi. Gayatri Devi-—

hon. Member of this hon. House—

“has a bank account in Switzer-
land. Necessary enquiries in
regard to this account ure
being made.”

Sir, I know the place because I have
known that when Maharajas were used
to be taken, they used to tie their cyes
and they could take anything from
there, The Meenas were the chowki-
dars.

Sir. it is something surprising that
when money has been found and when
it has been found that she has been
maintaining an account in Switzerland,
whether it is Lt. Col. Bhowani Singh
or any other Singh, not a single
member of this family has been
arrested even after all the searches
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have been made. Sir, when searches
are carried out, unless some persons
are arrested, it is impossible for the
officers to function there because of
the influence of persons in Jaipur and
other places. I would like to know
from the hon. Minister, how is it that
they have not been challaned, they
have not been prosecuted for violation
of the Gold Control Act, for violation
of the Income Tax Act, for violalion of
the Foreign Exchange Act and all those
Acls whirh have been passed by this
august House and why no member
from the family who is directly con-
cerned with it has been arrested and
the reasons for the same?

SHRI PRANAB KUMAR MUKHER-
JEE: Sir, I have explained this in the
statement which has been laid on the
Table of the House and I have men-
tioned that unless the process of search,
idenlification, inventorisation and so
on is compleie, unless the full facts of
the whole operation are clear to the
Government and we are in possession
of all the details in rgard to this, it is
not possible for us at this stage to
take anv action as suggested by the
hon, Member.

SHRI S, M. BANERJEE: My second
question is whether these gentlemen/
ladies who are fabulously rich and
have concealed their income, gold ete.
have been removed from the places
where the searches were carried on.
Is it a fact that when the income-tax
officials went to search the palace,
ithey were templed first and then
threatened next with dire consequences
that thev would be liquidatéd? If so,
what protection has been given to
these officers so that their life may not
be endangered? Also will Govern-
ment give a promise that once a prima
facie case is established of conceal-
ment  of income or violation of these
Acls, suitable action will be taken
against them in the matter of prosecu-
tion without thinking for a moment
that she is either a Rajmi!h or any-
body? I have nothing azain<t Shrimati
Gayatri Devi; I have nothing but love
and regard for her. But the question
is very simple. A mere member of
Parliament took some money or bribe
and we have the famous Tulmoehan
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Ram case. She is behaving like the
grand-mother of Tulmohan Ram. ..,

MR. SPEAKER: Do not say these
things.

SHRI S, M. BANERJEE: Kindly
read the statement. What is happen-
ing in our country? It is only one
palace, of Jaipur, which has been
raided. There are so many other
palaces like this. Whal about them?
What action is going to be taken to
recover these dues so that the poor
man may not be squeezed to the last
drop of blood in the matter of taxa-
tion? That is why I ask whether
after the case 1s completed, suitable
action will be taken and their pass-
ports will be impounded immediately
because we have known that they
have foreign accounts and they may
immediately go abroad. She spends six
months abroad and six months in
India. Have steps beep taken to see
that the passports are geized?

SHRI PRANABR KUMAR MNMUKHER-
JEE: So for as the first queston s
concerned, as to whether due protec-
tion has been to the officers who are
looking into this matter and conduct-
ing search operations, my answer is
ves, due protection is being given to
them, Iv is true that at the initial
stage of he sdarch operations, the
members of the ruling family did not
co~opercte with the searching party,
but at the second stage, they rendered
Co-operations

So far as the passports are conceined
the members of the ruling family
themselves surrendercd them to the
officials.

st Aefag Avewe qtg : #r aF
Tar g Trpa e oA fay X faw e
741 & £ TTor v F YT T d
WITAT AT AT AT F? A 77 T8 A AT
A8 TRz ofY forr 2 P o7 "9
ferr gar famr & o @ § s
B Strrrrdy Ty ofy ?
SHR1PRANAB KUMAR MUKHER-
JEE: So far as the question of fiveign

accounts is concerned in the text of
the statements 1 have mentioned that
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certain documents have heen sgeized.
A token of a Swiss bank has been
found during the couise of search. I
do not know of any affidavit, but a
statement has rome from Lt Col
Bhawani Singh that he was ot aware
of this conceaiel weallh,

SHRT DINESH CHANDRA GO-
SWAMI: The statement makes a
slaggering reading in the scme that
the amounts that have Leen recovered,
the quintals of gold, silver etc. that
have been recovered, do produce an
impression in the country ihat not
only in Jaipur but in other palaces
also.. .

AN HON. MEMBER: Gwaljor.

SHRI DINESH CHANDRA GO-
SWAMI: Such things may have been
concealed. In order to remove doubts
or the cloud that has come over the
other palaces and also to see that
Government iz not deprived of its
legitimate dues, may I know what
steps are Government taking to
see thaf raws are conducted on the
other palaces or legal or other steps
are taken under the Income-tax Act
to secarch the other palaces like,
Gwalior, which was mentioned, and
others of these erstwhile JAlaharajas
and Maharanis? Otherwise, 1 fee! they
will take a clue from what has happen-
ed in regard to this case and remove
their properties elsewhere,

SHRI PRANAB KUMAR MUKHWER-
JEE: Usually action ig initiated in
these matlers when we have sume
information. If the hon. member or
anybody  else has information and
gives it to us, we shall take action.

SHRI DINEN BHATTACHARYYA:
In the concluding part of the statement
it is stuted that preliminary assess-
ment of the matertals revealed in the
search leads to the conclusion that
there had been very heavy conceal-
ment of income by the members of the
famaily, and therc is prims facie
evidence of violation of the Gold
Control Act. If any prima facle case
is cstablished against an ordinary
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citizen, he is arrested then and there
under any available section. But in
this case where there 13 a prima facie
case according to them, till this
moment nobody hadi been arrested.
On the other hand some of them Rad
left India. Why had they been allowed
to do so?

SHRI PRANAB KUMAR MUKHER-
JEE: I do not know  whether any-
body has left India. In reply to an
earlier question, I said that the mem-
bers of the family had surrendered
their passports. I do not know if they
had smuggled themselves abroad in
any other way. Regarding the first
part of the question, I have already
mentioned that the whole process 1s
still going on and therefore it is not
possible at this moment to mitiate the
kind of action indieated by the hon.
Member.

st TR W qt¥ ¢ AT A AT Y

AT, wrA—aaTEr fEsr &, 39y g|r
FE 7 AT wife FAF Ay
T gz 99 R ooy oA Sy g
qaT ¥ AFY 91, agA QT RTE 97, oAy
wZA ¥ gH U A Trfa &
gaedt ¥ ® o qratdr By i
A 37T FEA0E—AF A7 TifAmy 2
gt ITW o Ar Ay Frr o F oA
FgaT {5 IRy v A w0 afe
10-10 9ifzTr & Twew FA =9
oqT 72, T IAR T AL Fyw
& favrar Ay, 1Y 7 70T w T ¥
mrfm ? gH AR A & e
#1% mrrfer agy 3, faadr ey g,
g Ay g o

afF7 39 9 5 F9 300, 400 7F-
ar? 1: foY sra e wdy g
faax Tyt Y AT O ArY
w1 faym, grar, Ted, w3, A A
aF faTi 1 g1 P Py w77 arady
gl TraAr T FT AT
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& srrar wrgar § s g e far @
TUIATOAE I TFANF AT 47 97 &
¥UA waE & fAr Fwydr A F wd
& a7 #ic w47 & wrg & 93,
Faar ?

oY G Wy WAt @ warorar FAAg
®AT F AT &, Fq7 ITH [IAT R WY
FarAT AT E ?

SHRI PRANAB KUMAR MUKHER-
JEE. It 1s the suggestion of the hon.
Member.

SHRI R S PANDEY: My funda-
mental quesiion was different. Who
15 going to get information from Rajas
and Rarus They themselves do not
know how much they have. Take for
instance Gwalior or Jaipur; they
themselves do not know how much
traditional wealth they have got; they
have been ruling the Staleg for the
last eight RAundred or thousand years.
What measures are bemng devised to
find that out”

SHRI PRANAB KUMAR MUKHER-
JEE. I can tell the hon. Member—
perhaps he may not agree with me —
as there was one hidden treasure in
one palace, it would not be wize to
come to the conclusion that in all
palaceg there are hidden treasures.
We have to action some information,
Whatever 15 to be done, Government
will take care of that.

off T A WAt weTa A OEAT
F T TET LA WA AR
w71 § 73 #E Q0 AA Agr ) AfFaC
Fogt AW W IT AAT UK ATAF
aTrey & fR FefvT ala 1, 9091 % qa1-
q7 AT 7qae, Wt fF wagaz27 196 8
TT EUH QAL AR @ AW #y
FAMFII 3, FAA T I a9
FATTFL I AT fagm d zar 33
girafrm A R gR i o ¥
f& grom-zog Prqra ar seg w15 faaor
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o7 avg & W% ggt Wl T w0 A1
qeqar g 7, WY 19 AvE W Qw7 fear man
& A A A AT ST 7

SHRI PRANAB KUMAR MUKHER-
JEE: Wherever we get some informa -
tion our people go and raid it and
search it,

SHRI PRIYA FRANJAN DAS
MUNSI: The statement has given a
description of the materials seized
during the raids. There was a news
that dwing the truvels abroad of the
members of this family, and especiaily
of Maharani Gayatri Devi, in Llhe
United States some gold ornzments
were taken away by some pecple and
ultimately it was contradicted. May [
know whether the Ministry hos made
an investigation in this regard and
whether it is also a fact that during
the raid a specific token number of a
United States Bank was found by the
authorities in the raid, and if so what
steps have been taken? Lastly, to im-
prove the standard of the Members of
Parliament before the eyes of the
puhlic. tnay I know whether it has not
become very important, afic - the cuses
of Mrs. Gayuatri Devi and Shri Tul-
mohan Ram, to deamnd complete
declarations of the assets and proper-
tics of all the Members of Parliament
and place them before the puhlic

STIRI PRANAB KUMAR MUKHER-
JEF 8o fur as the first part of the
question is concerned, if it refers to
thr «tolen jewellery in USA, I
remember that onee in reply to a
guestion on the Floor of tae Houee
had mentioned that the Mahwrani
explained thet the jowellery stolen in
the USA did oot belong 1) her, that
it belonged to one of her ({uends.
Avcanding to the declarations which
the had made to the customs autho-
rities hefore leaving the countrv and
after returning (o the country, neither
did <he take any jewellery outside
Indie nor did she bring any into India

Regurding the assels of Members of
Parhament, so far as income tax and
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wealth tax part is concerned hon.
Members who are assessable ought to
make a declaration of their assets.

SHRI PRIYA RANJAN DAS
MUNSI: Let their assets be declared
and laid on the Table of the House

SHRI SHYAMNANDAN MISHRA:
May 1 know whether the membe:rs of
the cx-Rulers family have taken any
p! o with regard to the wealth un-
catihicdt or have they made a clean
(v fession of concealments?

SHRT PRANAB KUMAR MUKHER-
JEE: T Lave already mentioned that
Cul. Bhowani Singh.

SHRI SHYAMNANDAN MISHEA:
I am asking about all the memberg of
the family.

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): The
whole matter is still under investiga-
tion. I would not like to make any
statement before the investigation is
complete because sometimes they make
a statement and sometimes they go
back on that, Therefore, 1 would like
the hon. Member to wait till we com-
plete the investigation. Then 2!l the
facts would be available.

SHRI SHYAMNANDAN MISHRA:
But you hawve been pleased to ray
about Col Bhawani Singh. The same
step could have been taken about all
the members of the family.

SHRI C. SUBEAMANIAM: 1 sm
surt  thev a= properly adviced by
theiv lawyars and they would take il
sorts of pleas, but we have to g2 into
all the Tt the merumninoting facts
al o, which arve avalable with regard
to the culpabuity of the various in-
dividuals, Thereforg I would request
he Houwe o hiave some patisnce so
that the ovestisation is completed. It
is not merely the slatements, there
arc also -cveral incriminating docu-
ments ALl that will have to bv used
vty gl oe soon the wivestigation
is complete, I want to give this
assurance thut however highly placed
a person may be, the law will take its
own course,



SHRI PRIYA RAJAN DAS
MUNSI: Why 35 a special treatment
being given to the Jaipur family while
others are arrested?

SHRI K. GOPAL: In reply to a
question by Shri Dinen Bhattacharyya
it was said that even though a prima
facie case 1s established, no arrest was
made, but the statement says that
nearly 3000 weapons consisting
mainly of fire arms were found in a
room which appeared to be the
armoury. Atleast on this account some
body should have been arrested. If
we possess even one pisto] without a
licence we are liable to prosecution,
and so I would like to know why no
action has been taken when a big
armoury was found here.

SHRI PRANAB KUMAR MUKHER-
JEE: 1 have already said that it is
not a fact that no action has heen
taken. The whole matter is in process
and therefore it will take sometime to
clarify the whole position and it is no
use producing a half-baked case
before the courts and ultimately the
courtg passing adverse judgements,

SHRI PRIYA RAJAN DAS
MUNSI: In Calcutta 10 people have
been arrested during the time of the
raid and here Maharani Gayatri Devi

is being protected. Can you tolerate
it?

SHRI C. SUBRAMANIAM: May I
make a statement with regard to the
arrests of the persons concerned? We
make arrests when they are liable to
abscond. If the investigation is likely
to be impeded by their being nutside,
then also arrests are made.

SHRI NOORUL HUDA: You are
not giving the truth.

SHRI C. SUBRAMANIAM: 1In this
case their presence outside is neces-
sary for the purpose of carrying on
the investigation because there are
hidden treasures, hidden rooms. We
require their assistance even to get the
keys and to get entry into the various
secret rooms, Therefore, if you put
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them into prison perhaps that is the
best way of blocking the investigation.
That is why we are trying to get their
cooperation, Fortunately, even though
there was som= hasitation in the
beginning; they are giving full co-
operation and we are trying to find
lout the wvarious places where these
treasures are hidden. If the hon.
Members are not interested in that and
only that immediately some arrest
should be made, that will be only a
dramatic action, it will not lead to
results, Therefore, I would respect-
fully submit that we ape proceeding
according to 'the law amd when all the
facts are known, then whatever pro-
ceedings under the law could be in-
itiated will be mitiated,
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SHRI C. SUBRAMANIAM: I would
not like to disclose this information.

AN HON. MEMBER: Not in the
public interest?

MR. SPPAKER: He says he cannot
disclose it.

SHRI ATAL BIHARI VAJPAYEE:
I am not asking the name. I wanted
to know whether the income-tax
department acted suo motu or the
search was organised on the basis of
any information received from a
private person. The question is so
innocent that how can the hon, Minister
refuse to reply to it? Iz he seeking
protection on the ground that my

supplementary is not in the publie in-
terest?

SHRI C. SUBRAMANIAM: I am
not prepared to disclose this informa-
tion at this stage.
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SHRI N. K. P, SALVE: The anxiety
of the House is that the guilty must
be booked. It appears prima facie
there is a violation of the Foreign
Exchange Regulations Act, the Gold
Control Act, the Income-tax Act and
the Wealth-tax Act. And there are
provisions naturally not only for the
levy of tax but the wealth tax is so
heavy that the minimum is equivalent
to the wealth and the maximum is
double that amount. Supposing the
wealth is valued at Rs. 2 croreg and it
is concealed for six or eight years, then
the penalty will be Rs. 12 crores to 15
crores, Standard pleas are raised in
all such cases and the ingenuity that
has been brought to bear by the
various assessees by adducing evidence
is such that the department is immobi-
hsed. Though the department has the
utmost sincerity, it has limited
resources for investigalion and very
limited and unsophisticated means of
mvestigation. Since in this case the
investigation net will have to be cast
very wide, not only all' over the
country but possibly in some other
countries also, would the Minster
assure the House that they would in
conjunction  with the income-tax
department, also take the assistance of
the Enforcement Directorate and the
CBI to make sure that under all the
four Acts the guilty persons are booked
and that they are not allowed to get
pway?

SHRI PRIYA RANJAN DAS
MUNSI: Their passports should be
impounded,

SHRI C. SUBRAMANIAM: They
have already been taken over. The
hon Member has made a very per-
tinent point. The investigation in all
it ramifications is not going to be
8 vrry simple matter. All these will
be taken into account and the neces-
.sary machinery will be involved for
{the purpose of investigation.

SHR1 8. A. SHAMIM: 1Is it a fact
hat 1.t. Col, Bhowan! Singh was one
f the distinguished guests invited to
he  Prime Minister's house to the
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dinner thrown in honour of Prince
Charles, two days after the searches
were made and these treasures were
found in his house?

SHRI C, SUBRAMANIAM: I did
not find him among the guests who
altended the lunch or dinner. I do
not know what special information
the hon. Member has; 1 do not have
any.

SHRI S. A. SHAMIM: He said that
those people are assisting him in find-
ing out wealth and that is why they
are not arrested. But they are bring
invited to the Prime Minister's house
for dinner. That is what 1 wanted to
say.

SHRIMATI ROZA DESHPANDE:
Lt. Col. Bhowani Singh has given &
statement that he did not know about
the hidden wealth and the Minister
has said that it is not correct on his
part to come with a statement about
the other members of the family.
In fact, Shrimati Gayatn Devi is a
Member of Parliament for the last so
many years and she knows the laws
passed by this House, including the
income-tax law and the Gold Control
Act. 1 would like to know what state-
ment she has made, because she knows
the law. What had she to say about
the hidden wealth that was discovered
trom her house? Is the Minister show-
ing her some consideration because
she is a woman and this is the Interna-
tional Women's Year? Is he going
to show the same favour in the case
of other Rajmalas, because there are
so many Rajmatas in this country?
She being the Rajmata, she must be
knowing all these things. May I know
whether the hon. Minigler is reallv
showing favour to her because this is
the International Women's Year?

SHRI ATAL BIHARI VAJPAYEE:
Here is a woman against a woman !

SHRI C. SUBRAMANIAM: I an
sure, the hon. Member is aware :hat
ignorance of law is no excuse and,
therefore, whether she knowg it or not,

that is quite a different thing altoge-
ther.
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SHRIMATI ROZA DESHPANDE:
Has she said that she was ignorant of
law?

SHRI C. SUBRAMANIAM: Even if
gshe says that she was ignorant of law,
that cannot be an excuse.

The point for consideration is,
whether 11 the midst of all the investi-
gations, should we be disclosing all (he
contents of he statements and various
other thingg at this stage. I respect-
fully submat that the House should
restrain the curiosity a little bit till
the whole investigation is completed.

SHRI VASANT SATHE: Will the
hon. Minister give the amount of
wealth or income shown previously in
the returns up till now not only of
this family but of other families of
ex-rulers also? That information he
must be having. That can be easily
given. Will he kindly place this
material before the House?

SHRI C., SUBRAMANIAM: Not
about this particular family now. If
the hon. Mdgmber is interested about
other families, he can put a separate
question. Now, a particular question
is being answered.

SHRI KRISHNA CHANDRA HAL-
DER: Not only the family violated
the Irrome-tax Aect, the Wealth-tax
Act, the Gold Control Act but also the
Foreign Exchanre Act. It is written
in the statement that the following
foreign currency was seized after the
search:

Biitish Pounds 76
Italian Liias 3000
U. 8. Dollars 120
Swiss Francs 30
U. 8. Dollars

Travellers Cheques 220

I would like to know whether any
prosecutions have been launched for
the violation of the Foreign Exchange
Act.
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SHRI PRANAB KUMAR MUKER-
JEE: No prosecution has yel been
launched because we are not yet in
possession of full facts.

WRITTEN ANSWERS TO
QUESTIONS

Dispute among Share-Holders of My-
sore Paper Mills Ltd, Bhadravati

*201. SHRI K. LAKKAPPA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) the main points of dispute am-
ung the share-holders of Mysore Pa-
per Mills Limited, Bhadravati;

(b) whether Jalan Group is domi-
nating the management by cornering
the shares;

(c) how many petitions have been
filed by Jalans against the Mysore
Paper Mills Limited in various Courts
in India; and

(d) the measures Union Govern-
ment propose to take to keep the
management of the Mills in the hands
of Karnataka Government?

THE MINISTFR OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R, GOKHALE): (a) Ac-
curding to availabhle nformation, the
disputes relalss to--

t1) The ecozt of expancaon of the
company from 24,000 to 70,000
tonnes per annum for which a

Letter  of Interl has leen
1ssued

(it) The vahdity ot the procecd=
mps ol the Attaal o (General

Meeting hell on  3({h Sept-
ember, 1874, which has lheen
challenged by some  share-
holders in difterent Courts.

(b) According (o available informa-
tion, the Jalan Group is not represen-
ted in the newly constituted Bosrd
of Directors,





